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N. R. DEVARAJ

Phone : Res : 76 1 0506
ADVOCATE . ... of:7810600
Sg@ior Standing Counsel for Central Govt, ‘ '
entral Administrative Tribunal, 8 Lalitha N
HHoderabad. _ _ , Lalitha Nagar,
y. erava Jamai Osmania,
i Hyderabad - 500 044,
To '

Date. 19 .-6-1998
The Registrar{Judl),
Central Administrative Tribunal,
Hyderabad,

Sir,

Sub:- Posting of case for orders =
0.A,No0,1208/97 - Regarding.’

It is informed that at the time of admission
of the above mentioned case the Hon'ble Tribunal
directed that the Petitioner in the 0.A. be
interviewed and that result should not be published
until further orders if the applicant is seXiimd

P selected.

It is further informed that the applicant
is selected in the said interview.

2

I, therefore, reguest the 0.A, may please
be posted for orders as during the pendency of
the case, the applicant consider for appointment.

Jgu__

Yours faithfully, ”

ﬁxm \f W‘Wz '@7%:1 &
( N. R. DEVARAJ
m)b | |
@M@\«@a{ | |
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PRIGINAL APPLICATION nO. V20§ 0F 1397,

S o Qavmdanma - Bortaa

-

(Applicahts(s)
VZRSUS,

Union of India, Repd. by.

x

f___f__m_wg____%mmw;&ﬁw ot %

o . ' _ " Rzgpandant(s).,
jr.ﬁ o ) . . . .

Tha apolication has been submittsd to the_Tfibunal by
Shri;-——JLiifL-w---—‘QDCﬁjQQ—-—-—--———---ﬂduoﬁafe/gg;i&:é&
petéggfagder Section 19 of the Administrativa Tribunal
Act. 1985 and the same has been écrgtiniSed uiﬁh reference
to the éoints mzntioned in the check list in the light. of
the Erovisions in the administrative Tribunal (pracadure)

’

Rules 19B7.

Y. The application is in ord r and may be listzd for

AdmMission O —=—ee s

et S . P (e By e e, W Wl S S P g S Y O g WP e

scrutiny’?j 57 ’ ' | ~ DEPUTY w@;mm(aum)




1.

12.

13,

14,

15.

16,

17.

,,18‘

19,

e

_— 2 e

Havz le giible COnies of the annaxurs duly éttested 799
b_un # ‘}_ul_j ’
!

Ha

U

the avnlican: 3xhausted 411 avallnbic rpmidizs, Yt7'

Has the Index of documents Dren Pilsd and pagination %ﬁ?

done prop=srly,

Has the declaz fion 8 0. rugulazd oy itas No. 7 of Yq:>

Have requited number DF LﬁUelops'(Flle aler bEﬁrlHQ \00
full -adresses of ths I2spondens heen rilad, ‘
]

(a). Uhether the rzlis 26 sought faor, - riée cut of R(/s//h'*
single ca :ise of aCtlDﬂ _ .' Ll

'(b) -thther any intsrim relic P is orayad Por, = 37-%

dc) In case an MA for csnongtlan 2f delay in filed,

;;__t supported by an arFlﬂJu1t of Lﬁe'apallcant ‘
Wnethzr this cause be héared by Slngle BéncP.' L omie—

n + Ak .
Any other points, — - |

T Scrutiny witd initisl of the scrutlny ’
| he ﬁAUA*kﬁAN% @&
AN

I

Deputy Registrar,

Registrar,

* e



COSATRAL ADRTHISTTOVIVY TRID AL HYDZ2 B2 BINCH: HYDZ2ABAD,

hprESBmtf‘jd by " A~ V%@ MUY’\TE‘ %‘é af‘. Dresen'taj:icm.' |

Applicant{s) _ CleauMe vng\_&a.«:;)\ &M{‘i\g”_ 21\01(9) l
ﬁ"espumﬁeét(S)_ | "P'\k éro\’\-\\e‘( Mﬁz ?osl,— N-JIM&Q-’@\D
Baturs ¢f gricncance AN AN~ |

No. of Agplicants. ’ ' : Moo of Respmndents:;ris....
N ) ! . . . -"\ : .
ot CLASSIFICATI N, 0y
Aeodin ) { Y
Subject.;;...;....... ‘ Jepartment,.... ¢¥.¢.........‘ND)
YT =
1« Is the application in the propsr form, o ;
(thres coplzte sets in paprr books forn . ~<)
in-two compliations),
2. Uhelther name descriptisn and 3ddressd of all the v
partied becen furnishad in the cause title, . ~}7 )
3. (s) Has the application huen Fully signed and varified, %(q77
(b)Has the copies been duly signed.
(e) Have sufficient Aumber of copies of the application \Q7
besn filed, . :
AN 4. UWhether all the necessary partiss ars implEadad;: ‘“CA7
‘ 5. Uhether-Engi sh translation of documents in a language ﬁ%;
other than Znglish or Hindi been filed,

10,

ffgi;y Na. 2-7 96 /c?)

Resert in ths Scouting af ApolicotioLn,

-,

-

Is the applicatisn on tine, (See Szction 21). TS

Has the Vakalatnama/Memo of Ap%?paﬁgg7ﬁutﬁﬁglsatian *(t7

been filed, L

It the applicatdon mainpainahility.

(u/s 2, 147 18, or U/R. 8 Etc.,) - | ; ‘b7

Is the application accompained IP2/ND, ror Hs.éﬂ/- %A/,

|
‘ |
- Has the impugned -~rde s ariginal, duly attested legitable '

COopy been. filed, o4 %7

[y

HLTL 0,

’ .




QLI AQUTE TENIGU TS WRESUN L L Yookei o S NGl IYDERAIMD

. y

INDEXS i .2

CeiveiiOFs _Y20% 4 1997,

Cals rTvie oy S @n-}(iﬂ.»q

U= %?FSN\QQ} D{* &, 04.»'/ TS Y & t’teﬁt—-

f v

SLanC, bescrdption of documancs AU 6D

1w | Lrigingl spolicsti ﬁ ‘ o] .
‘ gin L o) | )&E ,E;_

- y T
- 3

Ze laeterial funcry

¥ ——
%
N

4. Cizjuction Sheet - . - "

T I P

. o= o e 3 (),

Oe - Covers . 8 CA"’" i

. ’%(\ DANE vt \\n\*\ \*K\\w
| N-Qe \é&mﬁa‘ RN \'a\sm




s

Y ——

[\l

F

k W U = oL
W?*‘ X Ao b Contade UR foax § U M
v W ﬂ:;l; ‘1/ b Pc:i;\-@&( MQMM Peo, 0&0\«\@ N“RC..M)

~? .
' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH

I AT HYDERABAD
SN

0,A.No. -\9;08 (%fb‘?ggw\m
Between: ' ‘W ' (\K)i

shaik Sandani Basha- | | B‘I"?ﬁ‘.ﬁ:/ m»gl:&ant
And - Poﬁz&a»K(ji)(

Tpe Senior Superintendent of Post
Offices, Nellore and others., .+ Respondents

CHRONOLOGICAL. STATEMENT OF EVENTS

S1.No., Date/Year EVENT
1. 1996 Year of registration of the applicant
2. 1996 Judgment of the Hon'ble Supreme Court

S 1997 Notifi_i:ation of the respendents -

Hyderabad,

Dyi  =8-1997.
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Hyderabad,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD EENCH
AT HYDERABAD

0,4A.No, V208 of 1997 .

Between:

Shaik Sandani Basha .. #pplicant

Ang

The Senior Superintendent of Post Offices, .
Nellore and others, " e Respondents

INDEX

- & a8 == & W= M = _ﬂ-ﬂ--n-—--------’-—--k

S1.No, Details of the documents relied upon Annex, Page #o.

- W e mh oS W W B S AN A W W E3 NN AS S 4B a0 A em AF 4 R A W & W B w

1. Original Application

2, Copy of employment card o I 64
. AMND L. L., FPOVILA Cavd

{COUNSEL FOR THE LICANT)

Dgs . =-8-1997.

1 to %

T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :3 HYDERABAD EENCH
AT HYDERABAD

0.ANo. \20R of 1997

Between:

Shaik Sandani Basha S/o Abdul Azeez,
aged about 27 years, R/o.Pottempadu
village, Muthukur Mandal, Nellore Dist.
 The address for service of all notices,process
etc, ,on the above named applicant is that of
nis counsel: Mr,V,S.R.Murthy,Advocate, Opp. to

Bank of Baroda, Barkathpura,Hyderabad,
.. Applicant

And
Post-

1, The Senior Superintendentof Etdee Pffices,
Nellore District, Nellore.

2, The Sub-Divisional Inspector(Postal),
» East Sub-Division, Nellore,Nellore Dist.

3, The District Employment Officer, .
Nellore District, Nellore. , .o Respondents

DETAILS OF APPLICATICNS

1. Particulars of the order against which application is
made : '

This 0.A.is filed seeking a direction to the
respondents to consider the case of the applicant for
the post of Extra Departmental Packer, Lakshmipuram
Post Office, Nellore District and for consequential
reljefs,

2. Jurisdiction:

The applicant declares that the subject matter
of the 0.A, against which he want redressal is withim the
jurisdiction of the Hon'ble Tribunal under Sec.iét1) |
of theAgmn,Tribunals Act, 1985.

...2..
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3. Limitation:

Tne_applicant decléres that the applicatin is
£iled within the limitationprescribed in Section 21 of the
Administrative Tribunals Act, 1985.

4, FACTS OF THE CASEs’

®. .The applicant submits that the 1st respondent
herein has sent a. Notification No. PF]EDPKR/Laxmpuram;

Dated 22-8-1997 requesting the 3rd respondent to sponsor the
candidates for the:post of Extra Departmental Packer,
Laxmzpura- Post ngice. Nellore district. The requisite
qualifications for the'posf is VIII class and one should
be within the age of between 18 to 65 years. In addition
to that he must be local resident of the area and one must
have substantial propsrty towards the security. It is
subnitted that the applicant has passedthe 10th class and
he. fulfilled the _qualifications prescribed for the post of
Extra Departmental chig} and he has also registered his
name in the Employment Exchange viz., with the 3rd
respondent herein and ‘his Registration No.01/1996/11275.
Having come to know that there is 8 notification sent by the |
131: resgonde%jgtothe 3rd respondent the. applicant filed an e

‘ pplication,to consider his case for the post of Extra

(ﬁi*///z;partmental Pacgeg, Laxmipuram Post Officd,Nellore district
but the 1st respondexit_ is insisting that his name should be
sponsored from the UiSt:Employment Exchange, As the 1st
respendent has net considered his request he also approached
the 3rd respondent. to sponsor his name for the post of
Extra departmental paéker, R Laxmipuram Post office,
Nellore district. The 3rd respondent is following the
seniority and he has not considered the request of the
applicant, Under those circumstances he is constrained
to approach this Hon'ble Tribunal,

‘1..3..
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'5) GROUWNDS ! - 3=

~ %Y The action of the respondents in not considering the
case of the applicant for the post of Extra departmental
Packer is illegal énd arbitrary and it is also contrary to
the provisions of thedAct., In addition to that the action of
the respondents in not advertising the vacancy in a daily
news papers is also contrary to the principles laid down
by the Hon'ble Supreme Court of India reported in 1996(676)

Scale, The Hon'ble Supreme Court of India was pleased to

hold that the choice of selection restricting only to the
candidates whose names were sponsored from the empleyment
exchange is illegal and arbitrary andfurther held that many |
deserving candidates are deprived of their right to be
considered for the appointment to a post under the state and
further held that in addition to making a requisition to the
employment exchange they must also advertise in the news
papers having wider circulation and display on their notice
Board. It is submitted that the authorities have not
followed the procedure prescribed by the Hon'ble Supreme
Court. Under those circumstances in not considering the
case of the applicant is illegal and arbitrary and it is
alsocontrary to the judgment of the Hon'ble Supreme Court
of India, It is submitted that the applicant hails from a
poor family and if his case is not considered he will be
put to irreparable loss and hardship., Zthe action of the
respondents in not considering the case of the applicant is
illegal and arbitrary and it is violation of the Apticles 14
and 16 of the Constitutioﬁ of India,

£ The applicant submits that the 3rd respondent has

already sent list of the candidates to the 1st respondent and
he may conduct interviews at any time. 4As such the applicant
is constrained to approach this Hon'ble Tribunal. Hence there

is an urgency. If his case is not considered he willbe

oooh‘o.
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L4

. his case also.

‘ 73. Matters not pending with any other Court:

(¢

~lym

put to 1rrepa}able loss and hardship as he has fulfilled
the requisite‘&ualifications tothe post of Extra
Departmmtal-Packer, The applicant. submits that in

similap ciréumstancesuthé Hon'ble Tribunal was pleased to
direct the respondents to consider the case of the applicanl
therein aiongﬁwith the candidates sponsored from the {
Employmént Exchange. His case is also similar to that

cases, The applicant prays to extend the same relief in

f Details of Remedies exhasu sted:

In view of the circumstances stated aforesaid,. the|
applient has no other effective and alternative remedy

except to approach this Hon'ble Tribunal,

The appligant herein further declares that he has
notlpreviously filed any application, writ petition or
suit except as stated ébove regarding the matter in respect
of which thiis application has been made, before any court
of law or any other authority or any other bench of the
Tribunal nor any application, writ petition or suit is

pending before any of'them.

@. MAIN RELIEF:

V]

For all the aforesaid reasons, the applicant
herein prays that the Hon'ble Tribunal may be pleased to
issue an appropriate order or direction directing the
respondents to consider the case of the applicant for
interview and appointment for the post of Extra departmantal
Packer, Laxmipuram Post office, Nellore district along with
the candidates sponsored from the Employment Exchange and
pass such other and further order or ordersin the intérest

of justice.

0.!50.
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~ G &. INIERIM RELIEF:

Pending disposal of the aboee O,A., the applicant
herein prays that the Hon'ble Tribunal may be pleased to
direct the respondents to consider the case of the applicant
for interview and appointmmt for the post of Extra
Departmental Packer,Laxmipurem Post office, Nellore list.,
along with the candidates sponsored from the Employment
Exchange and pass such other and further order or orders in

the interest of justice.

\o)%- Particulars of the Postal order in respect of

Application fee:
g1 6snsAt

*8

a, Np,0f the Indian Pgstal order :
' , . e
b. Name of the fssuing Post office s SO caek PP

<D [~ i Eila

*8

¢, Date of Ppstal order and Amount

d, Post office at which is payable “i[:o HJiDE#¥#
o / Sol - F-
”) ¥; Details of Ipdex: W, WY —,

An index in duplicate containing the details of

documents to be quoted upon 1s enclosed to this application.
VERIFICATION

I, Shaik Sandani Basha S/o Abdul Azeez, aged
about 27 years, R/o.Pottempadu village, Muthukur Mandal,
Nellore district, having temporarily come down to Hyderabad
do hereby verify that the contents of this O0,A, contained in
paras 1 to 10 above are true and correct 8o the best of my
personak knowledge and belief and that I have not suppressed

any facts,

| %ﬁi&c\a Seslol [Seden
Hyderabad, Signature of the Applicant
Dt:,-ﬁ -'8"'19970
To
ihe Registrar, Counsel for the Applicant

Central Agmn.Tribunal,
Hyderabad Bench,Hyderabad.
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| Nellore & Others

IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL s s HYDERABAD BENCH
AT HYDER 434D |
0.4. NO. 1208 OF 1997
BETWEEN : ’ " " ‘ 1 |
smx SANDANIBASHA veee APPLICANT
B ANB' | S

Sr. b‘updt. oi Popt O:E:Eiees, | ’
Nellore Division, !

cees RESPONDENTS

REPLY STQI'MENT TLED ON B]EH@F OF THE RE&OND&NT&

I, K.MANIKYA RAO 8/0 JACHARAT AH aged about 57 Geeupation
Br.:mpdt. of Po~'l: Oifi ces, Nellore In, Nellore do hereby
affirm and state gg follows:

I am the Sr.Supdt. of Post O:ff:.-.ces, Hellore Eﬂ Nellore
and Responden'b No. ONE and as such I am fully anua:I.nted vith
gll facts of the case. I anm filing this Goun‘ber Affidavit
on behslf of all the Respondents as I have been authorised to

do 80. The materigl averments in the 0. A. a::'e denied agve those

that are specifically admitted hereunder. The applicant is
put to strict proof of all suek avermentsg exeept thoge that
are s_peci:fz.cally admitted hereunder.

The Br:i.ef History 0oi the case ig gg iollowsz

The Po.,t of ED Paeker, I.akshimipuram, Nellore 5.0, has
fallen vacant due to the promotion 0. the reg'alaz: incumbent

% Pootman cadre. In order to £i11 up this vacancy on regular

ATTESTOR




. eopies of doeumente. Meanwhile an interim order dtd 15-9.97

!
|
|

¥
i

2 Jg
baj.l D:Lst mployment Ex&ame, Nellore was ::r:equeeted by the
respondent No.2 here:Ln, wWo is the appointlng authori ty for the
sald post vide his letter Ro. PF/EHPkr/Lakshmipuram asd 12-8.97
requesting to sponsor candidates. The Blst &aployment Officer
has sponsored t20 candidates on 22.9. 97 through hig letter no.
1997/190/100 atd. 4.9 97. The respondent Nol.z addressed all the

'20' candidates, who were sponsored by the Employment Bxehgnge

to su‘nmit the applications to the said post along vith proof of

was received on 23 9. 97 from the Registry o:: this Hon sle Txihunal
directing the Respondent to take into consideration tlae case 0
the applicant a-LOI]éWith. candidates Sponeoredlby the Employment
Bxchange. o )r

In reply to Pora IV of the O.A. the Respondents sabnit

as followss- 1 ‘i
' |

i) For selectlon and appointment of the post of E Packer,
I.akehmipuram 3,0. the competant authori ty :.a meapondent No.2
ngmely the SDI(P), Nellore Eest Sub Dn, Nallore, but not tae
retapoauent No.1 hamely the ST . b‘updt. oi Pogt Offiees, Neilore
In, Neilore. Theretfore sending o notification No. PB/EIIPkr/
Lakshmipuram dtd 22.8.97 to IInd r93pondent by the Ist Respondent
doe g not arise., Itig a fact that the IIng reepondent who igs the
appoin ting authority for the said post sent a: tm:i.tten reqguisition |
to the Dist. Bmployment Bxchange, Nellore requesting to sponsore

candidates vide letter No. PB/EDPkr/Lakshm:Lpuram dtd 22,8.97.
Though the qualificaSion prescribed for the post if ¥8& VIII th
clase, preference has to ®e given to the oandldates wi th matri-—

culation (or) its equiv:alent qualificgtion. No weightsge should

J— %&e@

+wk $IPDY. OF POST GrkFp
SELLRRP 4R MRS,




&)

‘nor the IIns respondent nor made‘any applicetion to them .

<

: 3 s \
| . : I
we given for any other qualification higher 1;1‘51&19 that as per the
Depar tmental rules. The candidates must also possess sufficient

ﬁorking knwoiedge of the regional lzngugage ailnd- simple arithmatic

%0 as to e able to discharge their duties pr’fonerly. The age limij

is wetween 18 gnd 65 years. There is no sueh condit:.on that the

applicant must bBe a local resident and s,hould1

| have come property
le
\

as alleged by the applicant. The only Condltlon is that the
gelected candidate should take up his re.ﬁ.den{ee at his place oi
duty after selection. The contention oi the _appl:.cant that ghe

submitted an application to the Ist responden't and the Ist respond
. | i

11) IN reply to Parg IV (i) it is submitted -th‘la‘t aceording to

Sub Rule-M of V-6 under section III(me'thod 01: recrultment)

contained in Swamy's Compilstion oi service Rule Extra Departments

staff in Postal D9par1:ment (BG Post lr.no. 45-22/71-SPB..I/Pen dtd

4.9-92), the respondent No.2 had firsgt noti fied the Vaca,ncy for
the poct of EQ Packer, Ligkshmipurgn to the Eﬁnployment exchgnge,
Hellore. Only in case the Eaployment Exchange do not sponsore ti

requisi te number oi candidates for selection ;tl;en only the responELnt

No.2 has to resort for local notifiCation. There is no provision(
80 far in the Depurtment to go for advertislng the Vacancy in the
news papers and therefore the regpondent no.2 has not given publli

city through Newspapers. !5

U It g a fget that the ITIrd resPondent!!has sponsored 20
Candidates to the Post. ‘l‘hg.is’a,s't candidate in the 1ist‘is hgving
his registraction with Employment Exchange ot 8-11-73 whereas the
aaqkn applicent has registered his nape with ‘EE in 1996 perhapd
this spplicant hes no‘t oome within the perview oi the candidates
that can ®e sponsored By the E.E., it may e’ 4'9. fact that the

applicant welongs to a poor family. There mé,y ®e many poor

ATTESTOR
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aamily wao could not appmaeh the Hon'ble Tribunal to get

111) 1t is gubmi tted in replx %0 Para V ‘ii[ that 2ll the

¢osts.

<

=4=

direction for in cg.usion oi their nam_e for‘interview. Far ther the .
Dep artmental rules for selection of the post are silent on the
poverty of any candidate. No weightage is prescrided over other

asn didates relating to provertv ;

eli.gible ml_ling candidate.s‘including 'phia gpplieanfc vill be con-
gldered for selection as per the direction of the Hon'wle Tridwunal,
the epplicent is smlready permitted t suwmit his application to
the‘ post even though his nghe was not sponsored wy E.E. Therefore,

the interview of thécandidate for selection is not fixed.

3

Para VI : No comments. .

Para VII: No comments. _ o |

iv) It is submitted thet as per the directions of this Hon'hle
J‘}_ribuna,l the gpplication oi the applicant will dlso e %ak;n into
account st the time ox finalising the selection, if an application
is received from the gpplicant v thin the stipulated time by
regpondent No2. The applicent was acked to subuit his appl:l.eation

actoordingly his application wag received Wy regpondent-2 on 6-10-97
mia will be taten into conalderation aiongwith obthers on the date
of interview whicﬁ is fixed shortly.

TopzhlhieireakIRsXsiatedxsNsNe, |

The selection committee vhich met on 1-11-97 selected the
applic:anf for the Eppst as he stood in merit among others.

-Therefore it .*fa prayed that the OA may we dismissed withc;ut

. # OB %éz' ¥ Gy

Solemnly and sincerely affirmed this  MELLSF AN CVRACRR
..r..... day Of eenee 1997 an he Sj.gned his
Name in my presence.

ATTESTOR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
0.A.No. |208]| a7 j . Date of Order:15.9.97
Between:
Shajik S
andani Basha .. RApplicant.

AND
1. The Senior Superintendent of

Post Offices, Nellore Dist.,

Nellore.

2.The Sub-Divisional inspector(Postal),
Fast Sub Division, Nellore,

Mellore Dist.
3. The District Biployment Officer,
Nellore District, Nellcore. . .. Respondents.
Counsel for the Applicant ..Mr.v.S8.R.Murthy
. 7
Counsel for the Respondents .. Mc.N.R.DEVRAJ

mn‘{’-wwﬂ"“

COR
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER {ADMN.)

HON'BLE SHRI B.S. JAI PARAMESHWAR - : - MEMBER (JUDL.)

/‘*

S
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)(Oral order as per Hon'ble Shri R.Rangaraijan, Member'(Admn.)

Heard Mr.V.S.R.Murthy, learned counsel for the applicant

and Mr.N.R.Devraj, Learned standing counsel for the

respondents.

2. ADMIT. The applicant is an aspirent for the post of
IF

ED Packer,Laxmpuram PostOffice, Nellore Distt.f is stated in the

application that a notification No.PF/EDPKR/Laxmpuram dated
22.8.97 has been sent to R-3 for sponsoring candidates to fill
up the above said post. It is further sta;ed that the
applicant though eligible, his name was not sponsored by R-3.
Hencee relying on the Supreme Court Jjudgement reported in 1996
i{6) Scale 676 Excise Superintendent, lMélkapatnam, Krishna
District and others Vs. K.B.N.Visweswara Rao and others.lThe
learned counsel for the applicant subﬁits that the applicant

should also be considered for the above said post even though

his name is not sponsored by the Employment Exchange. We have

disposed of number of cases. 'Hence the following direction is

given:-

The case of the applicant should also be considered for

: the post of ED Packer, Laxmpuram Post Office, Nellore Dist.

along with Employment Exchange sponsored candidates even if
his name is not sponsored by R-3, provided he is otherwise
eligible for consideration to that post and his applicatioﬁ is
received at least one week in advance of selection either

written, viva-voce or both. If the applicant does not

J6—




\

(r

e~
qualify (\Fhe examination then this application stands
dismissed. In that event the respondents should inform the
Tribunal through their counsel for confirming the dismissal

of this OA. If the applicant is selected and comes within

the number to be appointed then his result should not be

M

published until further orders.

}RE@AW (R.RANGARAJAN)
’/p, ’ﬁg;ber\JuéTTT///, Member (Admn. )

Dated : 15th September, 1997

{Dictated in Open Court) \ |

d
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R
Copy to:

13 The Senior Superintendent of Post Offices,
Nellors District, Nellore.

24 The Sub Divisional Inspector(Postal) .
East Sub Division, Nellors, Nellore @Ristricte

34 The District Employmsnt Officer, Nellors District,:
Hellor93 :

44 One copy to Nr.U S.R. Hurthy,ﬂdvocate CAT Hydarabadh
5. One copy to Nr.N Re DevraJ,Sr.CGSC CAT Fyderubad.
6. One Topy to DJR(A),CAT,Hyderztad.

?J Dna duplicate copy“ g<1
Fo o il ma (e by gefe B
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYUERABAD BENCH
AT HYDERABAD

— s — gy ot ——— e A S T — =

. Betuean :-

Shaik Sandani Basha

And o

1. The Sr.Suﬁerjntendant of

Pos t Offices,
Nellore District, Nellore,

2. The Sub~Divisional Inspector (Postal),
fFast Sub-Division, Nellorse,
Nellore Dist.

3. The Digtrict EmpLoyment Gfficer,
Nellore District, Neilore.

.+« Respondents

Counset for tﬁe Applicant : Shri Y.Appala Raju

Caunsel for the Respondents :  Shri W.R.Devaraj, Se.CGSC
s P opren oo sep iy

CORAM ¢
THE HON'BLE SHRI R.RANGARAJAN : MEMGER (R)

THE HON'BLE SHRI B.S.3JAI PARAME SHWAR :  MEMBER (23)

(Order per Hon'ble Shri R.Rangarajan, Member (AR) ).

o L




.the applicant should hawve besn appointed. It is not under stood

(Order per Hon'ble Shri ﬁ.Rahgarajan, Member (A) ).

Meard Sri Y.Appala Raju, counssl for the applicant and
sri N.R.Devaraj, learned standing counsel fir the respondents and

sri Phani Raj for Sri P.Naveen Rao, for Respondent No.3.

2. It is nou stated ks for the applicant that thaiapplicént has
been s elected and that fact has been confirmed by ths stqnding |
ceungel for the appliiznrk réspondants also in terms bf letter

adﬁrESSed to Sri N.R.Devaraj, by Chisf Postmaster General'dt.29—5~98

The select panal Por ED Staff consistsof anly one name and hence

why the respondgnts have not stated so in the letter addressed to

the lesarned standing counsel. In any case it is now made clear by
‘ ,

the standingcouncel for the respondents that for the ED posts the

)
select pancl consists of onty one name. In vieuw ot the letter

' Py S W
dt.29-6-98 gddrecsed ¢ 5ri NR Devarajl, the—rettepis—geirs-to mean
Yamed Ae ofllad horsin i Confrnce led -

that tne assiscted parooqﬁ}a—ﬁa%—aﬂ—paﬂei for p-stlng as ED packer,

Lakshmapuram P.0.
L

Je In view of the above, we are of the opinion thest the OA itself

csn be disposed of.

4., The applicant was called for the selection in view of the in?

terim order dt.15-9-397 and now he has bean selected far'tha séid

Dost.

Se In view of . the above submission, the respondents- are directed

to take necessary action for fillidg up the pbst'in accordance

e DT T T T TT LT T el T A T I il el e

AT T



pPer son,

6. In the result, the 0A is disposed of.

MA 458/98 stands disposed of .

(5, pgprnm—

(8.5S.

avl/

q’,,anﬁﬂmfgﬁﬁggg’/’/’ (R

Nember

aay

No costs.

——— Y A T W S R -

Oic tated

in

Upen Court.

M

LRANGARAJAN)

(o

with the psaudbest procsedings if the applicant iiifi:st-selected

e

.As the OA is dispised=-of

Member (A)

=
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cobine

Copy to:

1. The Senior Superintendent of Post OffPices,
Nellore Oistrict, Neloore.

2. The Sub Divis onal Inspector,{Postal), N
Fast Sub Division,lellore, Wellore ®istrict.

3. The District Employment OPficer, Nellore District,.
Nellere.
|

4., Oneg copy to MrTYTAppalé Raju,Advocate,CﬁT,HyderabadT
5. One copy to Me . R Devra,Sr.CGSE, CAT, Hyderabad, .
6. 0ne copy to D.R(A),CAT,Hyderabad. |

7. One duplicate copys
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CHECKED BY
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERA BAD BEANCH HYDERABAD

THE HON'BLE SHRT R.IANGARAZAN : M{4)

AND
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FORM . III .

‘&) IN THE CENTRAL ADMTNISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD-S- 500 004. '

MoA., NOo MSE  or 1998 .
0.4, XO. ) 29 3\_ OF 1997 -
Between 3

SHATK SANDANT BASHA s/o Abdul Azeeg, aged 29 years,
Occupation: CoolysR/0 Pottempadu villege,

i

\i
“ Muthukur Mendal, Nellore Dist.A.P.
P APPLICANT.
AND
1.The Senior Superintendent of Pogtoffices,
Nellore Division, Nellore-524 001,
2.The Sub Divisgiocnel Inspeckor. (Postal)
Nellore Eagt Sub Division, Nellore-524 002, and
3 The District Employment Qfficer,
| Nellore District, Nellore-524 003. *
: - ves  RESPONDENTS.
MISCELLANEOUS APPLICATION FILED UNDER RULE 8 (3) OF THE
c.A.T. (PROCEEDURE) RULES, 1987,
ity R
BRIEF FACTS LEADING TO THE.APPLIGATIOH 3
‘THE post of Extra Departmental Packer (ED Packer
. for shopt ) Lakshmipuram (Nellore)TSO hes fallen,ragularly
5 vacant due to the promotion of the regular incumbent to

the cadre.of_Postmen. The 2 nd. Respondent herein is the
competent _selecting gnd appointing authority for the post
of ED Packer, Lekshmipuram (Nellore)TSO{Tﬁe applicant having
come to know that a notification (requisition) was placed
by the 2 nd.respondent herein on the 3 rd.respondent during
" August 1997 seeking spongorship of eligible candidates for
being considered for selection to the vacant postloi ED Packaf,

Lakshmipuram(ﬂellore)TSO which was treated as an unreserved

one, approcheﬁ both respondents 2 and 3 for consi eration

v SA 'W‘Qm\&'

No.of correctionss wY | APPLICANT.

Attestor : VZL,—




\l

t 2

for congideration of his application for theSpoat of ED Packer
Takshmipuram (Nellore)TSO gince he had fulfilled all the conditions
prescribed for the post and had also registered his neame with
the Employment Exchange, Nellores AS respondents did not
congider his request , he approached this Hon'ble Tribunal
by way of f£iling the Original Application No.1208/97 and as per.
the directions issued in the gaid 0.A on 15-9-97, the
cage of the applicent was considered by the 2 hd. regpondent
for the said vacancy. The Hon' ble C.A.T in‘their order cited
directed the respondents to congider the cage of %the applicant
even if not sponsored by the Employment Exchange, Nellore (R~-3
perein) and also to inform the Hon'ble C.A.T even if he is
gelected before snnouncement of ‘the result.

2. The Applicent now learns that his’selection has been
completed and he has been selécted to the vanant post Wy

virtue of his fulfilling prescribed conditions and as per merit
1t ig further learnt that the 1 st end 2 nd regpondents herein[
have approached through their standing counsel geeking permigsion
of this Hon'ble Tribunel for the announcement of the result

ag per the directions contained in the interim order dated

1 5"9-97 -

PRANE

3e In the clrcumstances atetea above, the applicant preys
that this Hon'ble Pribunal may be pleased to grant necessary

permigsion to the 1 st. 2 nd r93pondents hereln to announce iihe

regult of selection made 1o the above post pursuant to the
direction contained in their order deted 15-9-97 or paas smuch
other order or orders OTr directions as deemed fit end proper|

in the #ase and in the 1ntereste of austlce.

{L\F\C_P\‘T\Q £ B4
S Ski . Towmckows eWh R fﬁlj_ 1\%},
/?e-{k_wfe_c\;m \}\V_g - / \)\ A BT, PRk N a . Z\_
g C—c;'v\é,-\,\/:ﬁ-} Y A—Q R %0\0 S ] ]
Sworn on oath and signed :
in my presence at Hyderabad ' i
thia \®¥' Day of June,1998. St i " @-{d\f\

2 L5 | DEPONENT.

Advocate., —
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.\.\i!‘\

. Y.APPALA RAJU, ;‘
" Counsel for ApplicoR

?9)7’ ‘. j\f"’) oA

- IN THE CENTRAL ADMINISTRATIVE

TRIBUNAL HYBBRABAD 'BENCH A%’
HYDERABAD. 500 004, -

Mvo’ I\TO. a t OF 1998.

IN
0.A., Nos ' 298 or 1997,

Between:
SHAIK SANDANTI BASHA g/o Abdual Azeez
aged 29 years R/0 Pottempadu vill.
Muthukut Mandal,Nellore Dlst.A.Pl
... APPLICANT.
AND.,

1.The Senior Supd%.of Postoffiées,
Nellore Division, Nellore,
gnd 2 othersg. |

!

- MISC.E?PLICATIONLfiled under

Rule 8(3)of ¢.A.T(Proceedure)Rules,
1987,
(DIRECTION ' PETITION. )

. o>
Piled on - {} JUHE, 1998,

20 MR
-y

Y, ' abad .'9“ -

Filed by :
N\

‘. i

Y. APPALA RAJU, na.,LLbB
.gg ADVOCATE, \
No: ;'Q? Indraprauha Township,
Vmayanagar, Saidabad, 3
Lot HYDERABAD 500 059. A. P.
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|
)(Oral order as per Hon'ble Shri R.Rangarajan, Member {(Admn.)

1

Heard Mr.V.S.R.Murthy, learned counsel f?r the applicant

and Mr.N.R.Devraj, Learned standing counsel for the

respondents.

|

i ii .

2. ADMIT. The applicant is an aspirent for the post of
, TH

ED Packer,Laxmpuram PostOffice, Nellore Disn;Lié stated in the

application that a notification NO,PF/EDPKR/Laxmpuram dated
;2.8.97 has been ;ent to R-3 for sponsoring ca%didates to fill
up the above said post. | It is further stated that the
: i

applicant though eligible, his name was nqt sbonsored by R-3.
‘Hencee relying on the Supreme Court judgement Feported i971996
:(6) Scale 676 Excise Superintendent, Malkapatnam, Krishna

District and others Vs. K.B.N.Visweswara Rao 'and others. The

learned counsel for the applicant submits that the applicant
1 "

-jshould also be considered for the above said post even though

his name is not sponsored by the Employment Exéhange. We have

disposed of number of cases. Hence the following direction is

given:-

; The case of the appiicant should also be considered for
the post of ED Packer, Laxmpuram Post Offiéeh Nellore Dist.
along with Employment Exchange -éponsored can?idates even if
ﬁis name 1is not sponsored by R-3, provided he is otherwise
éligible for consideration to that post and his application is
received at least one week in advance of selection either

: |
written, viva-voce or both. If the applicant dPes not
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IN‘THE CENTRAL ADMINISTRATIVE TRIBUNAL # HYDERABAD BENCH
AT HYDERABAD

O.A.No.|1og]c17 | Date of Order:15.9.97

Between:

Shaik Sandani Basha

AND

1. The Senior Superintendent of
Post Offices, Nellore Dist.,

Nellore.

> _The Sub-Divisional Inspector(Postalj.
East Sb Division, Nellore,

Nellore Dist. L
i
3, The District Employet Officer,
Nellore District, Nellore. ) .. Respondents.
Counsel for the Applicant ..Mr.v.S.R.Murthy
Counsel for the Respondents .. Mr.N.R.DEVRAJ

mit P;NW‘MH”" .

CCR
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN:)

HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBQR-(JUDL.)
' 1

]
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gualify c\the }examination then this aépligation stands

dismissed.

In that event the respondents;should inform the

Tribunal through their counsel for confirﬁing the dismissal

4

of this OA.

| .
If the applicant is selected and comes within

the number to be appointed then his result' should not be

published untiy further orders.

!

|

|
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